
To

The Principal District & Sessions Judge,
All Districts of J&K State.

No.3 -_ /Sts. Dated:
Su bj ect: - Im plementation of resolution adopted

05-10-2018.
in the Chief Justice

Con ference. 2016 (Stuti.stical Sec.tion).

Sir,

l(indly find attached a Conference Secretariat online updation

porlal questionnaires with the request to furnish the requisite information as

per attached questionnaires so that updation of the same can be done well in

tirne.

In this regard, ),ou are requested to furnish consolidated inforr-nation

of your Courl and Coufts Subordinate to you, to the part of questionnaires

strictly as pe r the prescribed profolma through ernail/fax by or. before

10-10-2018 so as to enable ,.rs to upload the consolidated data.

The matter n-ray be treated as Most Urgent.

Encl: I'hree leaves.

,zt \ ':
' \n., ]a,SSD-8L_ Sts Dated'-oS[o$Sc

Copy to:-

,),*.
De/uty Re

The C.P.C, e-courts (High Courr olJ&K) at Srinagar for uploading

Deliuty Reg

Aq

the same on the official website.
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(1)

Deluv and arrears ()ontnitlce
Pendency in Subordinate Courts both Civil & Criminal (Main) Cases

sl.
t\ o.

01.07.2018-
30.09.2018

1. Number of such cases pending at the start of the quarter

2. Number of such cases instituted in the quarter

3. Number of such cases disposed of in the quarter

4. Number of such cases pending at end of quarter

5. Number of such cases pending at end of quarter that have

been pending for more than 5 years

Fast tracking of matters relatinB to Crimes against women, Senior Citizens, Marginalized

Sections, Differently Abled persons and Prevention of Corruption Act Cases

A. Prevention of Corruption Act
Pendency of Cases

sl.
No.

01.07.2018-
30.09.2018

a. Nunrber of such cases pcnding at the start of the quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of in the quarter

d. Number of cases pending at end of quarter

e. N umber of cases pencling lor nrore than 3 years aI the

ertd ol'rlttlrlet'

Crime against women
Pendency of cases

B.

01.07.2018-
30.09.2018

Nunrber of such cases pendinB at tlre start of the quarter

Number of cases instituted in the quarter

Number of cases disposed of in the quarter

Number of cases pending at end of quarter

Nurnber of czrses pending firr nlorc than 5 Years at the

sl.

b. l

c.



(21

D. Crimes Against Marginalized Sections

Pe ndency of Cases

G. Crimes Against Differently Abled persons

Pendency of Cases

SI,

No.

oL.07.2077-
30.09.2017

a. Number of such cases pending at the start of the
quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of in the quarter

d. Number of cases pending at end of quarter

e. Number of cases pending for more than 5 years at the
end of quarter

SI,

No.

07.07 .2017 -

30.09.2017

a. Number of such cases pen d ing at the start of the
quarter

b. Number of cases instituted in the quarter

c. Number of cases disposed of in the quarter

d. Number of cases pending at end of quarter

Number of cases pending for more than 5 years at the

end of qu a rter



(3)

Monitoringmechonismloltrockingtheprogresso|cosestounder.TriolPrisoners

of Under-Trial Prisoners in the State:

B. Detail regarding Criminal cases pertaining to under-trial prisoners'

A, )etails ardins Number n

sl.
No.

As on 30.09.2018

7. Total number of inmates in all the jails of the

State (includ ing under-trial prisoners)

Total number of under-trial prisoners

P. r.*G.., nU.r-ttral ;;b" ;."
2.

3.

sl.

No.

As on 30.09.2018

1 Tctal number of Criminal Cases pending in the District

(ali categories including 5essions Courts and Magistrate

Courts

2 rotal number of cases pertaining to Under-Trial

p riso ne rs

3 Number of cases of the criminal cases of the Under'Trial

priso ners having d u ratio n of:

a) Less tha n One Vear

b) 1.3 years

c) 3-5 years

d) 5- 10 years

e) More than 10 vears

i


